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through online payment gateway which can be accessed through
https://mahatenders.gov.in. :

+ Guidelines to download the offer document and online submission of
offers can be downloaded from website https://mahatenders.gov.in.

+ Thelast date of submissionis 11/02/2022till 15.30 hrs

» Right to accept or reject any or all the offers without assigning any
reason whatsoeveris reserved with MSRDC.

dividend before his debt is proved, or, as the case may be, from objecting to
such distrisution. Any creditor or ex-workmen who has sent in his-proof, if so}

' £iis.Rajadhiraj Industries Lid, (in-lign.)” on the ‘envelon’ at the time of

VC & MD
.FORM No. 63
[See rule 148(1)]
IN THE HON’BLE HIGH COURT OF M.P., JABALPUR
(ORIGINAL JURISDICTION) \
IN THE MATTER OF THE COMPANIES ACT, 1956
| AND I

' In the matter of: -
M/s. RAJADHIRAJ INDUSTRIES LIMITED (IN-LIQN.)
Company Petition No.08/2014 - }
ADVERTISEMENT OF NOTICE TO CREDITCRS & EX-WORKMEN
TO PROVE THEIR CLA!M
rctice Is hersby given fo the Creditors & Ex-workmen of the above- named
company that they are required to submit to the Official Liquidator of the Court,

proofs of their respective debts or claims against the above named company by|-

delivering at the office of the Official Liquidator, 1st Floor, Old CIA Building,
Opposite GPO, Residency Area, Indore (M.P.) on or before the 10" Day of
February 2022 or sending by post to the Official Liquidator so as to reach.him
not later than the said date, an affidavit proving the debt or claim in the

prescribed form with their respective names, addresses and particulars of debt|’

or claim, and any fitle to priority under section 530 of The Companies Act, 1956.
Any creditor or ex-worker who fails to submit his affidavit of proof within the time
limited as aforesaid will be excluded from the benefit of any distribution of

required by notice in writing from the Official Liquidator, shall either in person or
by his advocate, attend the investigation of such debt or claim at such time and
place as shall be specified in such notice and shall praduce such further
evidence of his debt or claim as may be required. Sdf

Dated this 10", Day of January 2022 (SITARAM S. GUPTA, ICLS)
Place:- INDORE OFFICIAL LIQUIDATOR

Ph. 0731-2710568 HIGH COURT OF MADHYA PRADESH, INDORE
1ST FLOOR, OLD CIA BUILDING, OPP. GPO, RESIDENCY AREA, INDORE (M.P)

(Note: Creditors are requested to super subscribe “Claim in respect of

cubmission of theirclaims.)
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1Ss" with reference to equity shares of the company
/ indicating target prices, by some unregistered or

wpany, its promoter, promoter group, directors and
ssages, recormmendation and stock tips by unknown
criminal complaint regarding the same.

{} investors@ramasteel.com ) www.ramasteel.com

Branch Office: ICICI bank Lid, First F

B
E-Auction Sale Notice for Sale of immovable Assets under the Securitisat
Rule 8 (8) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Bc

Creditor, the physical possession of which has been taken by the Authoris
brief particulars given hereunder;

1isr. Mame of Detail:
No. Borrower{s) | Secured
Co-Borrowers/ . ‘with |
Guarantors/ ‘encumbra

L.oan Account No.
(A) (B) (

Pyt Limited (Loan’

Geeta Chadha,
Sumesh Chadhg,
Krishan Kumar
Chadha

Supagi@ér

1. |Chadha Super Cars | 1.property. Measuring 11k-0m, Comprised in k
: 1 For Year 20058-06 Situated At Village Bughipu
No. 010251005872),| No.677 [it.-23.04.2012 In Favour of M/s Chad
. 12, Property Measuring 10k-0Om, Comprised In

I Khalta No.47/57 As Per Jamabandi For Year ¢
NovZ201. Teh. and'Distt. Ferozepur, Wasikg No.
Ltd Through Director Sumest
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